
Inspection / Action taken report 
in the matter of O. A. No. 539/2022 (cz), 

Omaram Banjara v/s State of Rajasthan 

In reference to the Hon’ble National Green Tribunal order dated 

05.09.2022, in the matter of O.A. No. 539/2022 (cz), “Omaram 

Banjara Versus State of Rajasthan”, regarding a complaint that 

M/s Nayara Energy Limited (here-in-after referred as “unit”) 

indulged in illegal mining of soil from Goucher (Pasture) land, 

public ponds and water bodies of the nearby villages and 

uprooted thousands of trees in Chotila, Tehsil Rohat, District 

Pali (Rajasthan) and thereby damaged the environment, below 

mentioned Joint Committee was constituted in the matter :- 

i. Collector, Pali, Rajasthan 

t. DFO/ Dy. Conservator of Forest, District Pali, Rajasthan 

iii. One representative of Rajasthan State Pollution Control 

Board, Rajasthan 

In reference to aforesaid directions, the District Collector, Pali has 

appointed Sub-Divisional Magistrate (SDM) Pali to represent him 

in the joint committee, further, District Collector has also directed 

Mining Engineer (M.E.), Sojat, Pali and Tehsildar, Rohat Pali to be 

a part of the committee in order to verify the factual cum evidence- 

based status regarding the complaint. 

Hence, the committee thus comprising of Sh. S. Sarath Babu (DFO 

Pali), Sh. Lalit Goel (SDM Pali), Sh. Rahul Sharma (Regional 

Officer, RSPCB Pali), Sh. Dheeraj Panwar (ME, Sojat) and Sh. 

Praveen Kr. Choudhary (Tehsildar Rohat) have inspected the 

alleged site in the presence of unit representatives Sh. Abnish 

Kumar Choudhary (Project Incharge), Sh. Vinay Ghatole 

(Operation Incharge), Sh. Sunil Yadav (Safety Incharge). The | 
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telephonically 
the visit dated 

3 . as Complainant Sh. Omiarani Banj ara Ww 

communicate to join the committee during 

18.11.2029 and has assured to join the a 

failed to appear at the given time and also 4 

number of Phone calls made during the visit. 

however, he has 
idn’t respond to 

: . ‘ng the visit, 
The joint committee then visited the alleged site, duriné 

following observations were made — 

1. That the unit situated at Sawaipura, Tehsil Rohat, District 

Pali is engaged in storage of Petroleum Products (Motor 

Spirit (MS) and High-Speed Diesel (HSD)) for which uni 

obtained Consent to Establish under Water Act, 1974 and 

Air Act, 1981 vide Head Office, RSPCB, letters dated 

10.06.2020 and 23.03.2022. Copies enclosed as Annexure 

01. 

2. That M/s Nayara Energy Limited has also obtained 

Consent to Operate under Water Act, 1974 and Air Act, 

1981 vide Head Office, RSPCB, letters dated 09.02.2022 

and 29.06.2022 which is valid upto 30.09.2026 and 

thas 

| 31.03.2027 respectively. Copies enclosed as Annexure 02. 

3. That the matter of illegal excavation of soil was investigated 

and the unit representatives submitted that the land for 
non-agricultural industrial purpose viz. Storage of 
Petroleum was allotted from the office of District Collector 
Pali and SDM Rohat and copy of land conversion orders 
from the office of District Collector Pali and letter from office 
of SDM Rohat are enclosed as Annexure 03, 

4. That the unit was issued Interim (Provisional) No Objection 
Certificate (NOC) from the office of District Magistrate, Pali 
which was issued based on the site reports submitted by 
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SDM Rohat and Tehsildar, Rohat which is issued only after 
verification of the land regarding availability of trees, 
shrubs etc. Therefore, allegation of cutting of trees at the 

construction site of the unit becomes null and void. Copy 

of DM NOC dated 09.09.2021 along with SDM Rohat letter 
dated 08.10.2020 regarding Tehsildar Rohat report dated 

08.10.2020 enclosed as Annexure 04. 

Unit representative has further submitted that at the time 

of acquisition of the land, the land was having several 
natural dugs and pits which were required to be filled to 
make the land even for required purpose; also, unit 
Tepresentative has submitted the photographs of the 
uneven land taken during the year 2020. (Copy enclosed 
as Annexure 05). 

Unit representative has also submitted that no cutting of 
trees were done by the unit as no trees were present at the 
land for which they have taken the permission from the 
Office of Tehsildar, Rohat, Pali which is a pre-requisite 
condition during land conversion process. Only shrubs 
were present at the site which was Cleared for gainful 
utilization of the land. Photographs taken by the unit in the 
year 2020 showing the status of shrubs present at the site is enclosed as Annexure 06. 

Unit representatives have submitted that no illegal Mining 

arby Villages as 
rk of filling and 

°nstruction and 
ex 

initially which was penalized by the Mini 
and has charged and 

of soil has been done in an around the ne 
alleged in the complaint, however, the wo 
levelling of land was accorded to M /sSPC 
M/s NMC industries who has started
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10. 

— 

Rs. 7,90,000, Both the units have then obtained short term 
Permit fo, €xcavation of ordinary soil and moorum soil from 

~_° Office of Mining Engineer, Dept. of Mines and Geology, 
Sojat City, Pali vide letters dated 28.04.2020, 16.02.2021 

19.03.2021 (Copy of Short-Term Permit are enclosed 
“S Annexure 07), 
Mining Department has verified the deposition of applicable 
Roy. alty Fee and other related fee along with penalty fee. 
Copies of deposition of applicable Fees are enclosed as Annexure O8. 

In order to verify the illegal excavation at the alleged sites 
viz. Chotila Sarvajanik Nada, Kerla Railway Station 
Sarvajanik Talab, Dharmdhari Sarvajanik Talab, Bandai 

as Annexure 10. 
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11. Unit representative submitted that complaint made by Sh. 

Omaram Banjara, is baseless and the complainant was 

earlier engaged as sub-contractor for civil work under M/s 

SP Construction (copy of payments made by M/s S.P. 

Construction to Sh. Banjara is enclosed in Annexure 11) 

who was then fired from the services due to payment 

disputes after which Sh. Banjara has made several fake 

complaints against M/s Nayara Energy i.e. filed case in 

Rajasthan High Court, applied RTIs in the several 

departments etc. without having any reasonable evidences. 

Copy of HC case enclosed as Annexure 12. 

Comments: - 

a) The visit was fixed after having confirmation from the 

complainant Sh. Omaram Banjara who has ensured to be 

present with all relevant records/ evidences who had then 

not joined the visit despite number of calls made to him 

and has also failed to submit the evidences, as alleged in 

the complaint. The committee has also found that Sh. 

Banjara is a habitual complainant and has made several 
complaints at various Courts in several matters without 
any substantial evidences. 

b) Record of Mining Department shows that the mining of soil 
has been carried out after obtaining valid Short-Term Permit from the Department. Also, unit has Submitted royalty fee, penalty fee and other fee as applicable. c) Photographs of the site, for which STPg 
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2020-2021/HDF/3082

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

10/06/2020

F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184

Unit  Id   : 100787

M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET 

AIRWAYS GODREJ BKC, PLOT NO C-68, G BLOCK, 

BANDRA KURLA COMPLEX, BANDRA EAST , MUMBAI 

Tehsil:MUMBAI

 District:MUMBAI

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application(s) for Consent to Establish dated 26/08/2019 and subsequent correspondence.Ref:

Consent to Establish under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder ,is hereby granted for 

your Storage of petroleum product plant situated / proposed at ROHAT SAWAIPURA 

Tehsil:Rohat District:Pali , Rajasthan under the provisions of the said Act(s). This consent is 

granted on the basis of examination of  the information furnished by you in consent 

application(s) and the documents submitted therewith, subject to the  following conditions:-

Sir,

That this Consent to Establish is valid for a period from 26/11/2019 to 31/10/2024 or 

date of Commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

2

Quantity / CapacityType Particular

Activity  460.00 KLEthanol

Activity  35,160.00 KLHSD

Activity  12,710.00 KLMS

Service  10.00 KLSlop
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Date: 2020.06.10 16:14:38 IST
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2020-2021/HDF/3082

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

10/06/2020

F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184

Unit  Id   : 100787

That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel the project proponent is required to obtain 

fresh consent to establish. 

3

That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Water 

Act and Air Act shall be obtained. This consent to establish shall not be treated as consent 

to operate. 

 4 

That the quantity of effluent generation and disposal along with mode of disposal for the 

treated  effluent shall be as under: 

 5 

Quantity of treated 

effluent to be disposed 

(KLD) and mode of 

disposal

Quantity of 

effluent  to be 

recycled (KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  3.500 

To be treated in STP 

and to be used in 

plantation and 

horticulture

NIL 3.500

Trade Effluent  2.000 

Plantation

NIL 2.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

6
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2020-2021/HDF/3082

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

10/06/2020

F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184

Unit  Id   : 100787

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

DG Set (1 no.)( 250KVA) ACOUSTIC 

ENCLOSURE , 

ADEQUATE STACK 

HEIGHT

----

DG Sets (2 nos.)( 750KVA 

EACH)

ACOUSTIC 

ENCLOSURE , 

ADEQUATE STACK 

HEIGHT

----

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed by the Board as notified under the Environment (Protection) 

Act-1986 for disposal Into Inland Surface Water. The main parameters for regular 

monitoring shall be as under.

7

Parameters Standards

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Total Suspended Solids Not to exceed 50 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That this consent to establish is being issued only for the total storage of 48340 KL 

of petroleum products (HSD, Slop, MS & Ethanol) as per condition no. 2 and shall 

not be treated for processing/ storage of any other petroleum products.

 8 

That this consent to establish is being issued upon the khasra no duly converted for 

industrial use by SDM Rohat Distt. Pali- Khasra no. 279/32, 276, 276(1), 276(2), 

273/19, 272, 279/27, 278/1, 279/16, 279/4, 279/23, 273/17, 277, 273/4, 277/1 

dated 19/08/2016 and khasra no. 278/2 dated 26/08/2016 of land conversion.

 9 
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2020-2021/HDF/3082

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

10/06/2020

F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184

Unit  Id   : 100787

That total water requirement is 12 KLD (for domestic use-5 KLD, Fire fighting-2 KLD 

& Plantation-5 KLD) and same shall be obtained from ground water.

 10 

That the industry shall provide sewage treatment plant (STP) of adequate  capacity 

so as to treat the entire domestic waste water (3.5 KLD) up to the norms for inland 

surface water standards at condition no 6.

 11 

That entire STP treated domestic waste water shall be used for 

plantation/gardening within the premises and no waste water shall be discharged 

outside the premises.

 12 

That the industry shall provide flow meters on sources/intake of fresh water, waste 

water generation and on the inlet and outlet of STP to measure the quantity of 

daily water consumption and treated waste water reused and daily records of same 

shall be maintained and submitted to the Board.

 13 

That industry shall not abstract ground water without prior NOC/ Permission from 

CGWA before commissioning of plant.

 14 

That no process effluent will be generated. The effluent generated from the floor 

washing and mock drill will be suitably treated in Oil Water Separator installed at 

unit & shall be used for plantation/Horticulture.

 15 

That all possible efforts shall be made for minimization of use of fresh water and 

use of treated waste water for gainful use within premises.

 16 

That no treated/untreated waste water (domestic/trade) shall be discharge out 

side the premises & complete zero liquid discharge status shall be maintained.

 17 

That the unit shall provide acoustic enclosure and stack of adequate height with 

D.G. Sets of 02x750 KVA Each, 01x250 KVA.

 18 

That unit shall use cleaner fuel in D.G. Set/ fire fighting engines etc. i.e. having low 

sulpher content.

 19 

That additional source of Air/Water pollution shall not be installed without prior 

consent to establish from the State Board.

 20 

That the industry shall obtain Environmental Clearance from competent authority 

under EIA Notification dated 14.09.2006 for taking up any such activity which 

attracts Environmental clearance under EIA Notification dated 14.09.2006 in 

future.

 21 

That unit shall submit PESO license within a period of one month. 22 

That the unit shall operate with the valid policy under PLI Act, 1991. 23 

That the unit shall comply with the provisions of manufacture, storage and import 

of hazardous Chemical Rules 1989.

 24 

That industry shall comply with the provisions of Hazardous & others Waste 

(Management, & Transboundary Movement) Rules, 2016.

 25 
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2020-2021/HDF/3082

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

10/06/2020

F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184

Unit  Id   : 100787

That unit shall provide of greenbelt cover by 33% of total land area. 26 

That capital investment as per the C.A. certificate submitted by the unit is Rs. 200 

Cr.

 27 

That the unit shall install adequately designed rain water harvesting structure for 

recharge of ground water in and around the area.

 28 

That the industry shall not use petcoke/furnace oil in any process/service/utility in 

compliance to the order dated 24/10/2017 of Hon'ble Supreme Court, wherein ban 

has been imposed on the use of pet coke and furnace oil in the State of Rajasthan.

 29 

That the industry shall submit half yearly compliance report of all the above 

conditions to the State Board.

 30 

 31 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of compliance of the 

Water Act and Air Act.

32 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

33

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time, be specified by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Establish and project proponent / occupier shall be liable for legal 

action under the  the relevant provisions of the said Act(s).
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2020-2021/HDF/3082

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

10/06/2020

F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184

Unit  Id   : 100787

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ HDF ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali to ensure 

the compliance.

1

Master File.2

Group Incharge[ HDF ]

Page 6 of 6

Digitally signed by Rajeev Mahnot
Date: 2020.06.10 16:14:38 IST
Reason: SelfAttested
Location:

Signature Not Verified

19



Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2021-2022/HDF/8936

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Mar 23 2022  3:34PM

F(HDF)/Pali(Pali)/3(1)/2021-2022/7743-7745

Unit  Id   : 100787

M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET 

AIRWAYS GODREJ BKC, PLOT NO C-68, G BLOCK, 

BANDRA KURLA COMPLEX, BANDRA EAST , MUMBAI 

Tehsil:MUMBAI

 District:MUMBAI

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application(s) for Consent to Establish dated 14/02/2022 and subsequent correspondence.Ref:

Consent to Establish under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder ,is hereby granted for 

your Storage of petroleum product plant situated / proposed at ROHAT SAWAIPURA 

Tehsil:Rohat District:Pali , Rajasthan under the provisions of the said Act(s). This consent is 

granted on the basis of examination of  the information furnished by you in consent 

application(s) and the documents submitted therewith, subject to the  following conditions:-

Sir,

That this Consent to Establish is valid for a period from 14/02/2022 to 31/01/2027 or 

date of Commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

2

Quantity / CapacityType Particular

Activity  3.00 NOS.Fire Fighting Engine

That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel the project proponent is required to obtain 

fresh consent to establish. 

3
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2021-2022/HDF/8936

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Mar 23 2022  3:34PM

F(HDF)/Pali(Pali)/3(1)/2021-2022/7743-7745

Unit  Id   : 100787

That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Water 

Act and Air Act shall be obtained. This consent to establish shall not be treated as consent 

to operate. 

 4 

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Three Fire Fighting Engine ADEQUATE STACK 

HEIGHT

----

That this consent to establish is being issued for three fire fighting engine 

mentioned at condition no. 2. The industry has to seek fresh consent to establish & 

operate for any change in product / by product/process/modification/alteration.

 6 

That the industry shall provide adequate stack height with three fire fighting 

engine.

 7 

That water shall not be used in process and thus no trade effluent will be 

generated.

 8 

That no treated/untreated waste water (domestic & trade effluent) shall be 

discharged outside the factory premises in any case and complete zero discharge 

status shall be maintained.

 9 

That no additional source of Air/Water pollution shall be installed without prior 

consent to establish from the State Board.

 10 

That no waste as defined under Hazardous & Other Waste (Management & 

Transboudary Movement) Rules, 2016 shall be generated.

 11 

That the industry shall install & maintain adequately designed rain water 

harvesting structure for recharge of ground water in and around the area.

 12 

That the plantation of local species in the 33% of total area of the project shall be 

carried out & maintained.

 13 

That capital investment as per the C.A. certificate submitted by the unit is Rs. 99.0 

lacs which includes the cost Plant & Machinery.

 14 

That the industry shall ensure compliance of all the conditions of consent to 

operate issued vide Board’s order no.2021-22/HDF/8884  dated 09.02.2022.

 15 
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2021-2022/HDF/8936

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Mar 23 2022  3:34PM

F(HDF)/Pali(Pali)/3(1)/2021-2022/7743-7745

Unit  Id   : 100787

 16 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of compliance of the 

Water Act and Air Act.

17 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

18

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time, be specified by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Establish and project proponent / occupier shall be liable for legal 

action under the  the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ HDF ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali to ensure 

the compliance

1
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2021-2022/HDF/8936

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Mar 23 2022  3:34PM

F(HDF)/Pali(Pali)/3(1)/2021-2022/7743-7745

Unit  Id   : 100787

Group Incharge[ HDF ]
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/HDF/8884

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

Feb  9 2022  2:55PM

F(HSW)/Pali(Pali)/6811(1)/2021-2022/6512-6514

100787Unit  Id   :

M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET AIRWAYS 

GODREJ BKC, PLOT NO C-68, G BLOCK, BANDRA KURLA 

COMPLEX, BANDRA EAST , MUMBAI Tehsil:MUMBAI

 District:MUMBAI

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 21/10/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Storage of petroleum product plant situated at ROHAT SAWAIPURA Tehsil:Rohat 

District:Pali , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 21/10/2021 to 30/09/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 350.00 KLActivityEthanol

 21,090.00 KLActivityHSD

 7,640.00 KLActivityMS

 10.00 KLServiceSlop

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/HDF/8884

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

Feb  9 2022  2:55PM

F(HSW)/Pali(Pali)/6811(1)/2021-2022/6512-6514

100787Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  3.500 

To be treated in STP and to be 

used in plantation and 

horticulture

NIL 3.500

Trade Effluent  2.000 

Reuse in Process

NIL 2.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

DG Set (1 nos.)( 250KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

DG Set (2 nos.)( 750KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under.

 6 

Page 2 of 6

Digitally signed by Rajeev Mahnot
Date: 2022.02.09 14:55:37 IST
Reason: SelfAttested
Location:

Signature Not Verified

25



Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/HDF/8884

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

Feb  9 2022  2:55PM

F(HSW)/Pali(Pali)/6811(1)/2021-2022/6512-6514

100787Unit  Id   :

Parameters Standards

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Total Suspended Solids Not to exceed 50 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That this consent to operate is Valid only for the total storage of 29090 KL of 

petroleum products (HSD, Slop, MS & Ethanol) as per condition no. 2 and shall not 

be treated for processing/ storage of any other petroleum products.

 7 

That total water requirement is 12 KLD (for domestic use-5 KLD,Industrial-2 KLD & 

Plantation/others-5 KLD) and same shall be obtained from ground water.

 8 

That the industry shall maintain sewage treatment plant (STP) of adequate 

capacity so as to treat the entire domestic waste water (3.5 KLD) up to the norms 

for inland surface water standards at condition no 6.

 9 

That entire STP treated domestic waste water shall be used for 

plantation/gardening within the premises and no waste water shall be discharged 

outside the premises.

 10 

That the industry shall maintain flow meters on sources/intake of fresh water, 

waste water generation and on the inlet and outlet of STP to measure the quantity 

of daily water consumption and treated waste water reused and daily records of 

same shall be maintained and submitted to the Board.

 11 

That industry shall not abstract ground water without prior NOC/ Permission from 

CGWA & shall comply with all the condition of NOC no. CGWA/ NOC/ IND/ 

ORIG/2021/10795.

 12 

That no process effluent will be generated. The effluent generated from the floor 

washing and mock drill will be suitably treated in Oil Water Separator installed at 

unit & shall be used for plantation/Horticulture.

 13 

That all possible efforts shall be made for minimization of use of fresh water and 

use of treated waste water for gainful use within premises.

 14 

That no treated/untreated waste water (domestic/trade) shall be discharge out 

side the premises & complete zero liquid discharge status shall be maintained.

 15 

That the unit shall maintain acoustic enclosure and stack of adequate height with 

D.G. Sets of 02x750 KVA Each, 01x250 KVA.

 16 
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/HDF/8884

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

Feb  9 2022  2:55PM

F(HSW)/Pali(Pali)/6811(1)/2021-2022/6512-6514

100787Unit  Id   :

That already installed fire fighting engine (2 no.) shall not be operated without 

prior consent from the State Board for which unit shall apply obtain separate 

consent to establish / operate from the State Board before 28.02.2022.

 17 

That unit shall use cleaner fuel in D.G. Set/ fire fighting engines etc. i.e. having low 

sulpher content.

 18 

That additional source of Air/Water pollution shall not be installed without prior 

consent to establish from the State Board.

 19 

That the industry shall obtain Environmental Clearance from competent authority 

under EIA Notification dated 14.09.2006 for taking up any such activity which 

attracts Environmental clearance under EIA Notification dated 14.09.2006 in 

future.

 20 

 That unit shall operate with valid PESO license & policy under PLI Act, 1991. 21 

That the unit shall comply with the provisions of manufacture, storage and import 

of hazardous Chemical Rules 1989

 22 

That industry shall comply with the provisions of Hazardous & others Waste 

(Management, & Transboundary Movement) Rules, 2016 and shall apply & obtain 

Hazardous waste authorization before 28.02.2022.

 23 

 That unit shall provide of greenbelt cover by 33% of total land area. 24 

That capital investment as per the C.A. certificate submitted by the unit is Rs. 

116.53 Cr.

 25 

That the unit shall install adequately designed rain water harvesting structure for 

recharge of ground water in and around the area.

 26 

That the industry shall not use petcoke/furnace oil in any process/service/utility in 

compliance to the order dated 24/10/2017 of Hon'ble Supreme Court, wherein ban 

has been imposed on the use of pet coke and furnace oil in the State of Rajasthan.

 27 

That the industry shall submit half yearly compliance report of all the above 

conditions to the State Board.

 28 

 29 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/HDF/8884

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

Feb  9 2022  2:55PM

F(HSW)/Pali(Pali)/6811(1)/2021-2022/6512-6514

100787Unit  Id   :

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 30 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

31

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

32

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the board.
33

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates
34

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

35

36 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

Case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

37 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/HDF/8884

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

Feb  9 2022  2:55PM

F(HSW)/Pali(Pali)/6811(1)/2021-2022/6512-6514

100787Unit  Id   :

action under the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ HDF ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali to ensure the 

compliance.

1

Master File.2

Group Incharge[ HDF ]
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/HDF/8989

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Jun 29 2022  3:03PM
F(HDF)/Pali(Pali)/4(1)/2022-2023/948-950

100787Unit  Id   :

M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET AIRWAYS 

GODREJ BKC, PLOT NO C-68, G BLOCK, BANDRA KURLA 

COMPLEX, BANDRA EAST , MUMBAI Tehsil:MUMBAI

 District:MUMBAI

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 07/04/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Storage of petroleum product plant situated at ROHAT SAWAIPURA 

Tehsil:Rohat District:Pali , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 07/04/2022 to 31/03/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 3.00 NOS.ActivityFire Fighting Engine

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

4

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Fire Fighting Engine( 3NOS.) ADEQUATE STACK 

HEIGHT
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Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/HDF/8989

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Jun 29 2022  3:03PM
F(HDF)/Pali(Pali)/4(1)/2022-2023/948-950

100787Unit  Id   :

----

That this consent to operate is being issued for three fire fighting engine only 

mentioned at condition no. 2. The industry has to seek fresh consent to establish & 

operate for any change in product / by product/process/modification/alteration.

 5 

That the industry shall maintain adequate stack height with three fire fighting 

engines.

 6 

That water shall not be used in process and thus no trade effluent will be 

generated.

 7 

That no treated/untreated waste water (domestic & trade effluent) shall be 

discharged outside the factory premises in any case and complete zero discharge 

status shall be maintained.

 8 

That no additional source of Air/Water pollution shall be installed without prior 

consent to establish from the State Board.

 9 

That no waste as defined under Hazardous & Other Waste (Management & 

Transboudary Movement) Rules, 2016 shall be generated.

 10 

That the industry shall install & maintain adequately designed rain water 

harvesting structure for recharge of ground water in and around the area.

 11 

That the plantation of local species in the 33% of total area of the project shall be 

carried out & maintained.

 12 

That capital investment as per the C.A. certificate submitted by the unit is Rs. 99.0 

lacs which includes the cost Plant & Machinery.

 13 

That the industry shall ensure compliance of all the conditions of consent to 

operate issued vide Board’s order no.2021-2022/HDF/8884 date 09.02.2022 & 

consent to establish issued vide Board’s order no.2021-22/HDF/8936 dated 

23.03.2022.

 14 

That industry shall submit point wise compliance report on half yearly basis to the 

State Board.

 15 

 16 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

Page 2 of 4

Digitally signed by Rajeev Mahnot
Date: 2022.06.29 15:03:59 IST
Reason: SelfAttested
Location:

Signature Not Verified

31



Head Office (HDF )

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/HDF/8989

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Jun 29 2022  3:03PM
F(HDF)/Pali(Pali)/4(1)/2022-2023/948-950

100787Unit  Id   :

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 17 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

18

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

19

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
20

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
21

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

22

23 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

24 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 
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Rajasthan State Pollution Control Board

File No     :  
Date:
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revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ HDF ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali to ensure the 

compliance of consent conditions

1

Master File.2

Group Incharge[ HDF ]
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Annexure- 05 

Photographs Of the Uneven Land Taken During the Year 2020 
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 Annexure 06 

 
Photographs taken by the unit in year 2020 showing the status of shrubs 

 

  

  

67



 

 

 

 

 

 

 

 

 

 

 

 

68



69



70



71



72



73



74



75



76



77



78



79



80



81



82



83



84



85



86



87



88



e-Challan 
Mf nes and Geofogv Department 

Govomment orAaJaathan 

p I Date· 24/04/2020 16:47:35 
~ 039218292 1■11111/IJIIIIIMIWIIII aymen . 

Offloe Netne; MINNING ENGINEER MINES & GEOLOGY DEPTT. SOJATCnY(PAU) 

Locauon: SOJAT 

PerfOd: 01~/2020-To.J1/03/2021 

S,No Purpose/Budget Head Name 

1 0853-CJ0.102-01-01-Renl Royalte fees etc 

-
f Amount n· ) 
r378300.00 -_ - _ -

Commision(-): • 0.00 

378300.00 ~- _ _ I otal~/N~e~tAm~ o~u!!:n!!_:t: ______________ _;._ _ _ _ 

Th,.. lakh ~•"! Eight Thou•and Three Hundred _Rupees and Zero Palse Only _____ _ 

~ Oeta.Us: . 

--
Fu11 Name: s.P. construction Tin/Actt.NoNehicleNo./Taxid : 

~ n_ No.(lf App/l~ ble): -- City(Pincode): /Jipur(302015) ___ _ 

JA1ddress:ae South Part VIiia Prinsessa Krishna nagar gopal pura- Remarks:STP Royalty Fee and p-e-rm_i_tfi_e_e-fo_r_-84_0_0_0_M_T __ --1 
8 

Pur earth work 

r,;;;ment Details: - -

~ - - Stale Bank Of lndi; 
- ~- - --

Date: _ / 24/04/2020 16:47:35 

--- -------

Computer generated copy 011 : u10,12020 

Challan No. - O 

___ Bank Cl~ N~~ 000~326~63~40~ -- · _J 
_ Re~~ o: LCKM7010439_ __ 1 ---,---____ _; 

Cllurtsy: https:I/Egras.raj.nic.in 
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I , 

e-Challan ~:rif ~'~t,_:,· 

nd Acc_o_u- nts D~~artl]l_en ~----- - 7 23 

Trea~ury a mentof Rajasthan · . 
2410

4/2020 16:5 : 

Govern 
Payment Date. . 

GRN: 0039216321 l■fflllflff 1111 
-==---
Office Name: Treasury Office, Pall 

Location: PALI 

PeriOd: 01/04/2020-To-J1/03/2021 

S,No 

1 
844~0-106-00-00-c:4~•l(1 ~ 

____ J- -Anwunt < r > 

-- _ _ ,~~600.00 

Commision(-): 
0.00 

Totaf/NetAm~o~u!!ntt: ____________ ___,~---~-

Th1ny Th,.. Thou,and Six Hundrad Rupee•-••• Zen> Pa;s"._ Onl~ 

33600.00 

'e Details: --- ----~ - lTin!Actt.No.NehicleNo./Taxid: -

[ u11 Name: S.P. Co"''"''"•• . . 1c;1y(Plncode) _: _'fJ-:-a-:-ip-u-=r(;;;3~02;;;0~1;-;;5~) --,-----:---
-- --- l 

/l¾in No.(lf App1;cable): 
. . .- -r .. . · · I 

/Address:aa SOUTH PART VILLA PRINSESSA KRISHNA NA GAR Remarks:DMFT FOR STP 

~~- I . . 

1 

I 

------ - _j ___ --
I 

- -------~- - . . 

PdAccNo:~ 6254-0istrict Mineral Foundation Trust Fund (DMFT) 

Pay_ment Details: 
. __ ~hallah No. -

Bank: State Bank Of India 
, Bank CIN No: 

, __ --~~~,~~~~~~~-~---------~ 
Date: 24/04/2020 16:57:23 

Computer generated copy on : 

111111
1

:' 

24/0412020 Courtsy: 

0 
1

0 -·o ·o ·5 "32604sii052404 ·2·0 ··2 ·0- . 1 

https:IIEgras'.raj.nic.in 
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Payment sucessfull 
412412020 

Bank of Baroda Intemet Banking Services 
Date: 24/04/20 6:19 PM 

Taxpayers counterfoil 

Taxpayers Counterfoil • Challen No. 281 

!TAN 
JDHM06761G 
MINXXXXNGINEER MINES AND 

~eceived from (Name) 
!GEOLOGY DEPARTMENT SOJAT CITY 

PALI 
SOJATCITY 

~ddress 
RAJASTHAN 
306104 

Debit to A/c No. 45570200000023IFor Rs. I 6,720.00 

Tax 6,720.00 

!surcharge 0.00 

Education Cess 0.00 

Fee under sec. 234E 0.00 

Fee 0.00 

Interest 0.00 

Penalty 0.00 

Others 0.00 

Total Amount 6,720.00 

Rs.(in words) 
RUPEES S.IX THOUSAND SEVEN 

HUNDRED TWENTY ONLY 

With 
Bank of Baroda, SOJAT CITY 

RAJAS THAN ' 

(Name of the Bank and Branch 

Co mpany/Non-Company. 
De ductees . (0021)Non company deductees 

Ion account of TDS/T~s. Payable by Taxpayer (200) f 
6CH - Mmma and Quarryina rom 

~or the Assesement Year 2021-22 

i ra nsaction Date and Time 24-04-2020 06:,19:00 

S.P.Construction 
PAN - AMOPK6976R 

https:/fWWW·bobibanking.com/BankA wavComnr:::.tol/C' n ...... 

-

For use In Receiving 
Bank 

Debit to a/con: 
24-04-20 

Bank of Baroda 
Law Garden Branch, 

Ahmed a bad 

BSR CODE:0202976 
Date Of 

Tender:24042020 . 
Challan Serial No:00703 

Qllallaa lad~n1ifiQa1i2a 
~ 

□20~976240420200070~ 

RUPEES SIX 
THOUSAND SEVEN 
HUNDRED TWENTY 

ONLY 
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I 

Ian e~f!rtrnent J 
GRN: 0047499796 11111111•11111 II Payment Date: 15/02/202110:54:43 

Office Name: MINNING ENGINEER MINES & GEOLOGY DEPTT. SOJATCITY(PAU) 
Location: SOJAT 
Period: 15/02/2021-To-28l02/2021 

r r S.No Purpose/Budget Head Name 
__ 1., 0853-00-102-01-01-Rent Royalte fees etc 500000.00 -- --' 

-- -- -·-·-----··------·--------------

Five lakh Rupees and Zero Paise Only 

Payee Details: 

Full Name: Shashlpal Kumawat 

No.(lf Applicable): 

Address:B34 Basement Devi Chirinjivi Colony 
Gopalpura Byepass 

Payment Details: 

Bank: State Bank Of India 

Date: 15l02/202110:54:43 

Computer generated copy on : 15/02/2021 

Commision(-): 
TotaVNetAmount: 

in/Actt.No.NehicleNo./Taxid : 

City(Pincode ): Jaipur(302015) 

Remarks:Royalty Charges SP Construction 

Challan No. - 0 
Bank CIN No: 000832642690315022021 
Refrence No: CKP5258686 

Courtsy: https://Egras.raj.nic.in 

0.00 
500000.00 
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,' 

I 

GRN: 
0047500417 \1111111111111111 Payment Date: 15/02/202111:02:51 

~ ce Name: MINNING ENGINEER MINES & GEOLOGY DEPTT. SOJATCITY(PALI) 
Location: SOJAT 
Period: 15/02/2021-To-28/02/2021 
- -· ·-·----- -··-- . ·«-•---,---- --- ··· --·•·---····· 

: S.No 
1 0853-00-102-01-01-Rent Royalte fees etc 

Purpose/Budget Head Name Amount (f ) 
. ----· . . ' ,. _ ... -----------· ---- . --- .. . ··-•·····----• ··-··•-· ..... .. -· ····- ......... . 

Ten Thousand Rupees and Zero Paise Only 

\ Payee Details: 

\ Fu\\ Name: Shashlpal Kumawat 

No.{lf Applicable): 

Address:B34 Basement Devi Chirinjivi Colony 
Gopalpura Byepass 

Payment Details: 

Bank: State Bank Of India 

Date: 15/02/202111 :02:51 

Computer generated copy on : 15/02/2021 

10000.00 
Commision(-): 

Total/NetAmount: 

in/Actt.No.NehicleNo./Taxid : 

City(Pincode ): Jaipur(302015) 

Remarks:Permit Fee SP Construction 

Challan No. - 0 
BankCIN No: 000632642841415022021 
Refrence No: CKP5260668 

Courtsy: https://Egras.raj,nic.in 

0.00 
10000.00 

! . 
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' -r 

I 
1-

't. J 

e-Challan 
~.-......-iJil~ .......... --::,;:=,:=~ :.and Acco~.!)lar.Jment. ~ovemment OT "aJasman 

GRN: oo475o5o97 \1111111111111 Payment Date: 15/02/202111:So:42 
office Name: 
Location: 
period: 

Sub. Treasury Officer, Sojat 
SOJAT . 
15/02/2021-T o-.28/02/2021 

- •····-······ ... 

s.No Purpose/Budget Head Name 
1 8443-00-106-00-00-&1fitcmc1 a-JIT 

Commision(-): 
Total/NetAmount: 

f\fty Thousand Rupees and Zero Palse Only 

I Payee Details: 
1 I Name: Shashlpal Kumawat in/Actt.No.NehicleNo./Taxid : 

No.(lf Applicable): 
Address:834 Basement Devi Chirinjivi Colony 

/ Gopalpura Byepass 

City(Pincode ): Jaipur(302015) 

Remarks:DMFT SP Construction 

PdAccNo:- 6254-District Mineral Foundation Trust Fund (DMFT) 
Payment Details: Challan No. - 0 

Bank: State Bank Of India Bank GIN No: 000632643638715022021 

Date: 15/02/2021 11 :50:42 Refrence No: CKP5275880 

Computer generated copy on : 15/02/2021 Courtsy: https://Egras.raj.nic.in 

I -

Amount ( f ) 
50000.00 

0.00 
50000.00 
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\1 

Tax Payer Counterfoil 

TAN \ IDHS1i438B \ 

Received from: SASXX XXL KUMA WAT 

Rs : \ 100001- \ 
(in words): Ten Thousand Rupees Only 

Drawn On : \Internet Banking through SBij 

TAN ON ACCOUNT OF INCOME TAX 
ON: Major Head :NON COMPANY 
DEDUCTEES[0021 l 
Minor Head : TDSffCS Payable by 
Taxpayer [2001 
Nature of payment :Mining and 
Quarrying\6CH} 

For the assessment 2021-22 
year: 

nw:::rl' 

l 

t lt 

Payment Status : I Success 

. 
' . 

CIN 
Date of 
challan: 

SBI Ref No.: CKPS279831 

BSRCode 

0013283 

15-02-2021 

Tender Challan 
date No 
150221 01447 

State Bank of India 
Gandhinagar 

Bangalore 
(Internet Collection Center) 
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·· • .I .. i1, = ' 
:r I 

' :3 I 

, I 

Tax Payer Counterfoil 

TAN I JDHMOti761G I 
Received from : M1NXXX XNGINEER MINES 
AND GEOLOGY DEPARTMENT SOJAT CITY 
PALI 

lb : I 101001-

(ln words) : Ten Thousand And One Hundred 
RupeaOnly 

Drawn On : ~ntemet Banking through SBij 

TAN ON ACCOUNT OF INCOME TAX 
ON: Major Head :NON COMPANY 
DEDUCTEES[0021) 
Minor Head : TDS/fCS Payable by 
Taxpayer [200) 
Nature of payment :Mining and 
Quarrying[ 6CH) 

For the assessment 
year: 

2021-22 

5:,Tf - B j B )?--0 ?-f 
---) s p. lo Y) j ~'n-1) 

Pt\4'1 ,Jo. --, A-«l p k 6 ~ft-6 R.. 

Payment Status : [ succe11 

CIN 

Date of 
challan: 

SBI Ref No.: CKP6724499 

BSRCode 

0014431 

01-03-2021 

Tender Challan 
date No 

010321 03794 

State Bank of India 
Gandhinagar 

Bangalore 
(Internet Collecdon Center) 

N t:rfYJE Sl,,f~HJ...f'A-L k u M Pr W .tr-, 
Do l3 -; o s-fo7r-)1:J{,r 
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- llan 
ritment · 

GRN: 0049552447 IIIHIIIIIIIIIIID Payment Date: 12/041202115:22:10 
Office Name: 
Location: 
.Period· 
-··- --

S.No 

Treasury Office, Udalpur 
Udaipur City 
12/04/2021-T o-30/04/2021 

Purpose/Budget Head Name 
1 8342-00-120-68-00~ Re~ t!iffl~~iu.:r (RSMET} ···--------- ···-··- .. 

Commision(-): 
Total/NetAmount: 

en Thousand Rupees and Zero Paise Only 

Payee Details: 

, Full Name: SPConstruction Kumawat rnn/Actt.No.NehicleNo./Taxid : ! 

1 
Pan No.(lf Applicable): City(Pincode ): jJaipur(302015) 
Add_ress:B34 Devi Chirinjivi Colony Gopalpura byepass Remarks: 

PdAccNo:-18400-Rajasthan State Mineral Exploration Trust (RSMET) 
Payment Details: 

Challan No. - 0 

···--

- ···- · ·-··-· -· 
Amount '' ) 

10000.00 
. ___ ,._ ··-------

0.00 
10000.00 

Bank: State Bank Of India 

12/04/2021 15:22:10 
Bank CIN No: 000632629834312042021 
Refrence No: CKQ2126959 

Computer generated copy on : 11/04/20JJ Courtsy: https://Egras.raj.nic.in 
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Photographs taken by the team on 18.11.2022 during joint 
inspection  

 

 

 

 

 

 

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 गुǑहया बाला  
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बाÛडाई नाडी 

पुतͧलया नाडा 
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पुतͧलया नाडा 

पुतͧलया नाडा 
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सवाईपूरा, चोǑटला रोहट 
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Photographs taken by the team on 18.11.2022 during joint 
inspection of STP area 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 सवाईपूरा, चोǑटला रोहट 
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S.P. CONSTRUCTION
B-34 Devi Chirinjivi Colony

Behind Gangotri Garden,Gopalpura Byepass Road
Jaipur

Oma Ram Pali Nayara Energy
Ledger Account

1-Apr-2019 to 30-Nov-2022

Page 1
Date Particulars CreditDebitVch No.Vch Type

2-1-2020 To Union Bank of India(36708) 1,00,000.00440451Payment
17-1-2020 To Union Bank of India(36708) 13,125.00444586Payment

1-2-2020 By Machinery Hiring Charges Nayara Energy 84,485.00N/RA1Journal
15-2-2020 To Union Bank of India(36708) 44,485.00444615Payment

84,485.001,57,610.00
By Closing Balance 73,125.00

1,57,610.001,57,610.00

1-4-2020 To Opening Balance 73,125.00
15-6-2020 To Cash 9,875.00Payment
18-6-2020 To Cash 9,500.00Payment
24-6-2020 To Cash 7,500.00Payment
31-7-2020 To Union Bank of India(50353) 1,90,000.00Payment

2,90,000.00
By Closing Balance 2,90,000.00

2,90,000.002,90,000.00
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11/28/22, 3:07 PM Case Status : Search by Petitioners/Respondents Name

https://hcservices.ecourts.gov.in/ecourtindiaHC/cases/ki_petres.php?state_cd=9&dist_cd=1&court_code=2&stateNm=Rajasthan# 1/2

Case Type : CRLMP
Filing Number : 12175/2020 Filing Date: 30-06-2020
Registration Number : 1582/2020 Registration Date: 30-06-2020
CNR Number : RJHC01-025298-2020

1) MANGILAL




    Advocate- VIPUL SINGHVI 

2) OMARAM


    

3) GIRDHARI


    

4) MANGLA RAM


    

5) BHANWARLAL


    

6) CHAINARAM


    

7) NARAYAN LAL


    

8) CHAGANLAL


    

9) MADANLAL


    

10) MANARAM


    

11) PARASRAM


    

12) SHYAMLAL


    

13) KELADEVI


    

14) GHISIDEVI


    

15) INDRA DEVI


    

16) SAYARIDEVI


    

17) RAZAK KHA


    




1) STATE




    Advocate - PP 

2) AVNISH CHOUDHARY


    

    Advocate-PREM DAYAL BOHRA


,SUNIL VYAS

     Mahendra Gehlot





﻿

High Court of Rajasthan- Rajasthan High Court Principal Seat Jodhpur



Rajasthan High Court Principal Seat Jodhpur
Case Details









Case Status
First Hearing Date : 
Decision Date : 23rd September 2022
Case Status : CASE DISPOSED
Nature of Disposal : Contested--DISMISSED
Coram : 1636PUSHPENDRA SINGH BHATI
Bench : Single Bench
Judicial : CRIMINAL
Causelist Name : Daily












Petitioner and Advocate



Respondent and Advocate



Acts
Under Act(s) Under Section(s)
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11/28/22, 3:07 PM Case Status : Search by Petitioners/Respondents Name

https://hcservices.ecourts.gov.in/ecourtindiaHC/cases/ki_petres.php?state_cd=9&dist_cd=1&court_code=2&stateNm=Rajasthan# 2/2

State : RAJASTHAN

District : PALI


Police Station : ROHAT

FIR Number : 164 

Year : 2020

Other Acts 482



IA Details

IA Number Party Date of Filing Next Date IA Status

APPLR/1/2021 MANGILAL

STATE



02-12-2021 -- Pending

Sub Matters

Case Number :  RSTAY/1519/2020

FIR Details

History of Case Hearing
Cause List Type Judge Business On Date Hearing Date Purpose of hearing

PUSHPENDRA SINGH BHATI Disposed


Orders



  Order
Number   Judge   Order Date   Order Details

  1   MANOJ KUMAR GARG   20-07-2020
  2   PUSHPENDRA SINGH BHATI   23-09-2022

Category Details
Category Criminal misc. petitions under Section 482 Cr.P.C. ( 204 )
Sub Category CR.MISC.PETITION - QUASHING THE FIR - IPC ( 55 )





OBJECTION

Sr.No. Scrutiny Date OBJECTION Compliance Date Receipt Date
1 30-06-2020 1) Defect - Certified copy of FIR has not been filed. 30-06-2020 --
2 03-07-2020 All Objections are Complied 30-06-2020 --



Document Details

Sr. No. Document No. Date of Receiving Filed by Name of Advocate Document Filed
1 1 02-07-2020 MANGILAL MAHESH KHYANI CERTIFIED COPY
2 2 23-07-2020 MANGILAL MAHESH KHYANI EXTRA SET
3 3 26-08-2020 AVNISH CHOUDHARY PREM DAYAL BOHRA VAKALATNAMA
4 4 10-12-2020 MANGILAL FARZAND ALI SYED REPLY
5 5 31-01-2022 MANGILAL VIPUL SINGHVI VAKALATNAMA




116



HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Criminal Misc(Pet.) No. 1582/2020

1. Mangilal S/o Kistur Ram, Aged About 70 Years, 

2. Omaram S/o Manglaram, Aged About 26 Years, 

3. Girdhari S/o Mangla Ram, Aged About 45 Years, 

4. Manglaram S/o Dhanaram, Aged About 54 Years, 

5. Bhanwarlal S/o Mangilal, Aged About 45 Years, 

6. Chainaram S/o Narayanlal, Aged About 28 Years, 

7. Narayan Lal S/o Kistur Ram, Aged About 62 Years, 

8. Chaganlal S/o Rooparam, Aged About 32 Years, 

9. Madanlal S/o Mangilal, Aged About 40 Years, 

10. Manaram S/o Moolaram, Aged About 30 Years, 

11. Parasram S/o Rooparam, Aged About 36 Years, 

12. Shyamlal S/o Rooparam, Aged About 42 Years, 

13. Keladevi W/o Bhanwarlal, Aged About 42 Years, 

14. Ghisidevi W/o Narayanlal, Aged About 58 Years, 

15. Indra Devi W/o Madanlal, Aged About 37 Years, 

16. Sayaridevi W/o Mangilal, Aged About 65 Years, 

All  By Caste Jat,  R/o Chotila, Tehsil  Rohat,  District  Pali

(Rajasthan).

17. Razak Kha S/o Jamal Kha, Aged About 35 Years, By Caste

Muslim,  R/o  Chotila,  Tehsil  Rohat,  District  Pali

(Rajasthan).

----Petitioners

Versus

1. State, Through P.p.

2. Avnish  Choudhary  S/o  Manikant  Choudhary,  By  Caste

Choudhary, R/o 59, Chandoli,  District Samastipur, Bihar

At  Present  R/o  Nawara  Energy  Lmt.  Sawaipur,  Tehsil

Rohat, District Pali (Rajasthan).

----Respondents

For Petitioner(s) : Mr. Mahesh Khyani

For Respondent(s) : Mr. Mukesh Trivedi, Pp
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(2 of 2)        [CRLMP-1582/2020]

HON'BLE MR. JUSTICE MANOJ KUMAR GARG

Judgment / Order

20/07/2020

Heard.

Issue notice.  Learned Public Prosecutor accepts notices on

behalf of respondent No.1-State. Issue notice to the respondent

No.2 only. Rule is made returnable within four weeks.

Heard on the stay application.

In the meanwhile and till next date of hearing, no coercive

action shall be taken against the petitioners in pursuance of FIR

No.164/2020, PS Rohat, Pali for offences under Sections 147, 148,

149,  323,  447,  427,  392  IPC.  However,  they  shall  join  the

investigation.

(MANOJ KUMAR GARG),J

83-MS/-
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Criminal Misc(Pet.) No. 1582/2020

1. Mangilal S/o Kistur Ram, Aged About 70 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

2. Omaram S/o Manglaram, Aged About 26 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

3. Girdhari S/o Mangla Ram, Aged About 45 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

4. Mangla  Ram S/o  Dhanaram,  Aged  About  54  Years,  By

Caste  Jat,  R/o  Chotila,  Tehsil  Rohat,  District  Pali

(Rajasthan).

5. Bhanwarlal S/o Mangilal, Aged About 45 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

6. Chainaram  S/o  Narayanlal,  Aged  About  28  Years,  By

Caste  Jat,  R/o  Chotila,  Tehsil  Rohat,  District  Pali

(Rajasthan).

7. Narayan Lal  S/o Kistur  Ram, Aged About 62 Years,  By

Caste  Jat,  R/o  Chotila,  Tehsil  Rohat,  District  Pali

(Rajasthan).

8. Chaganlal S/o Rooparam, Aged About 32 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

9. Madanlal  S/o Mangilal,  Aged About 40 Years,  By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

10. Manaram S/o Moolaram, Aged About 30 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

11. Parasram S/o Rooparam, Aged About 36 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

12. Shyamlal S/o Rooparam, Aged About 42 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

13. Keladevi W/o Bhanwarlal, Aged About 42 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

14. Ghisidevi W/o Narayanlal, Aged About 58 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

15. Indra Devi W/o Madanlal, Aged About 37 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

16. Sayaridevi W/o Mangilal, Aged About 65 Years, By Caste

Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).
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(2 of 2)        [CRLMP-1582/2020]

17. Razak Kha S/o Jamal Kha, Aged About 35 Years, By Caste

Muslim,  R/o  Chotila,  Tehsil  Rohat,  District  Pali

(Rajasthan).

----Petitioners

Versus

1. State, Through P.p.

2. Avnish  Choudhary  S/o  Manikant  Choudhary,  By  Caste

Choudhary, R/o 59, Chandoli,  District Samastipur, Bihar

At  Present  R/o  Nawara  Energy  Lmt.  Sawaipur,  Tehsil

Rohat, District Pali (Rajasthan).

----Respondents

For Petitioner(s) : Mr. Prameshwar Pilania

For Respondent(s) : Mr. Mahipal Bishnoi, PP
Mr. Prem Dayal Bohra

HON'BLE DR. JUSTICE PUSHPENDRA SINGH BHATI

Order

23/09/2022

Learned  counsel  for  the  parties  jointly  submit  that  on

account of compromise arrived at between the parties, the present

petition has become infructuous. 

On  joint  submission,  the  present  petition  is  dismissed  as

having  become  infructuous.  All  pending  applications  stand

disposed of. 

(DR.PUSHPENDRA SINGH BHATI), J.

68-Zeeshan

120


